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“Audit Report of LC.AR.”

1701. SHRI SUBHASH YADAYV:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether it is a fact that the
Audit Report of ICAR has pointed out
serioug irrcgularities both at ICAR
Headquarters and its Institute and if
so, what action Government propose
to take in the matter;
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(b) whether there js any proposal
under consideration of Government
to transfer ICAR to Science and Tech-
nology and help scientific environ-
ment;

(c) if not, the reasons thereof; and

(dy what steps have been taken
to improve the draw back of this

. organisation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
I.C.A.R. is a registered Society and
under its byelaws the Governing Body
of the Society may deal with the ob-
jections raised by the auditors and
take such action thereon as may be
deemed proper. The audit report on
lhe accounts of I.C.AR: gagnd its
Institutes for the year 1980-81 con-
tained in all 12 observations on points
like advances pending adjustment,
outstanding audited ufilisation certi-
ficates in respect of Grants to Univer-
sities, State Governments and other
besides individual cases in different
institutes etc. All these points have
already been considered by the Go-
verning Body of the Council and the
accounts for the year 1980-81 have
been accepted and passed by the An-
nual General Body of the Council.

(b) and (c). There is no proposal
or necessity to transfer I.C.A.R.
to the Department of Science and
Technology as a proper and healthy
Scientific environment already exists
in the I.C.A.R. at present.

(d) In relation to the audit obser-
vations, beyond the steps already
taken in the light of the decisions of
Governing Body no further gteps are
considered necessary.

Allotment of Free of Cost Plots to
Poor Persons

1702. SHRI SUBASH YADAV: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Central Government
have issued any directions to all the
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State Governments to allot residen-
“ tia] plots free of cost to poor persons
living in rural areas under 20-Point
, Programme;

(by if so, number of plots given to
poor persons living below poverty
line in each State during 1981-82 and
likely to be given during 1982-83; and

(c) whether any Central assistance
hag also been provided to the State
Governments for the purpose and if
so, the details thereof?

THE MINISTER OF PARLIAMEN-
"“TARY AFFAIRS AND WORKS AND

ASADHA 28, 1904 (SAKA)
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HOUSING (SHRI BHISHMA NARAIN.
SINGH): (a) The State Governments
are already implementing the Scheme
for provision of house sites for rural
landless workers as a part of the:
Minimum Needg Programme and the
20-Point Programme,

(b) The details of allotmnet of
house sites under this programme
during 1981-82 and targets for 1982-
83 are given in the Statement annex-
ed.

(c) No, Sir.

Statement

Allotment of house sites to rural landless workers (‘000)

States

House sites allotted House sites to be

during 1981-82 allotted during
1982-83
1 2 3
1. Andhra Pradesh 188 344
2. Assam 9 17
3. Bihar 6 70
4. Gujarat 97 Not fixed
5. Haryana 3 20
6. Himachal Pradesh 5 —(only 40)
7. Jammu & Kashmir .5 6
8. Karnataka 32 150
9. Kerala 7 67
to. Madhya Pradesh 6 15
11. Maharashtra 54 71
12. Orissa 11 18
13. Punjab Nil 55
14. Rajasthan 103 50
15. Tamil Nadu 145 8o
16. Tripura 3 1t
17. Uttar Pradesn 134 70
18. West Bengal 1 va
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Union Terriloriy

1. Andaman & Nicobar
2. Chandigarh

3. Dadar & Nagar Haveli
4. Delhi

5. Goa, Daman & Diu .
6. Pondicherry

Total

2
2
1
I 2
811 1123

LY — - —

Note : Scheme is not in nperation in Manipur, Mcghalaya, Nagaland, Sikkim, Uttar Pradesh

Lakshdweep & Mizoram.

Inquiry into the Accounts of F.C.L

1703. SHRI SUBHASH YADAV:
Will the Minister of AGRICULTURE
‘be pleased to state:

(a) whether Government have en-
quired into the accounts of Food
Corporation of India during the last
‘3 years;

(by if so, whether any irregularities
in the final accounts have been found;
‘and

(¢c) whether any action has since
been taken to improve the draw backs
of this Corporation and if so, the de-
tailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
In accordance with the provisions of
the Food Corporationg Act, 1964, the
‘accounts of the Corporation are audi-
ted by Statutory Auditors, and the
‘Comptroller and Auditor General of
India also conducts supplementary or
test audit of the accounts of the Cor-
‘poration. The Annual Report and the
accounts of the Corporation together
with the Statutory Auditors Report
‘and the comments of the Comptroller
and Auditor General of India are
‘placed before both the Houses of the
Parliamnent. The working of the Cor-
poration was also examined by the

Parliamentary Committee on Public
Undertakings in 1981. The 22nd Re-
port of the Committee on Public Un-
dertakings on Food Corporation of
India was placed before the House
on 29-4-1981.

(b) and (c¢). No, Sir. However, the
Government and management of Food
Corporation of India keep the working
of the Corporation under constant
watch in order to improve its efficien-
cy. The Corporation also takes ne-
cessary action in respect of the com-
ments made by Comptroller and Audi-
tor General of India from time to
time.
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